FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 201 7)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
NOSKE-KAESER INDIA PRIVATE LIMITED

RELEVANT PARTICULARS

RELEVANT PARTICULARS

1. | NAME OF CORPORATE PERSON Noske-Kaeser India Private Limited

2. | DATE OF INCORPORATION OF CORPORA:I'E PERSON | 04th September 2006

AUTHORITY UNDER WHICH CORPORATE PERSON IS 8 oo
3. INCORPORATED / REGISTERED Ministry of Corporate Affairs

CORPORATE IDENTITY NUMBER / LIMITED LIABILITY
4 IDENTITY NUMBER OF CORPORATE PERSON 29 1150L2000RTC 152901

5. |ADDRESS OF THE REGISTERED OFFICE AND \le‘ll‘igfghlgifr::: 1?;&:';2’:3 -
PRINCIPAL OFFICE (IF ANY) OF CORPORATE PERSON S D et T 0

LIQUIDATION COMMENCEMENT DATE OF

6. CORPORATE PERSON 01st September 2026
Mr. Shreyansh Jain, A-7, First Floor,
NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE Jodhpur Tower, Dharmnarayan Ji Ka Hatta,
7. |NUMBER AND THE REGISTRATION NUMBER OF THE | Jodhpur, Rajasthan — 342001
LIQUIDATOR - Email: shreyansh@gmail.com
IBBI Reg. No. IBBI/IPA-001/IP-P01683/2019-20/12727
8. |LAST DATE FOR SUBMISSION OF CLAIMS 01st October 2026

Notice is hereby given that the Noske-Kaeser India Private Limited has commenced voluntary liquidation on 01st September.2026.

The stakeholders of Noske-Kaeser India Private Limited are hereby called upon to submit a proof of their claims, on or before 01st
October 2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit the proof of
claims in person, by post or by electronic means.

Submission of false or misleading'proofs of claim shall attract penalties.

; Mr. Shreyansh Jain
vl Company Liquidator
Noske-Kaeser India Private Limited (In Liquidation)
IBBI Reg. No. lBBl/IPA-001/IP-PO1683/2019-20/12727
AFA Valid till: 31/12/2027
Date: 05th September 2026
Place: Jodhpur
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DUKE OFFSHORE LIMITED

Registered Address: 34 3rd Floor, Mansionz Gne, Piot No 260-265, Linking Road,
Bandra {w), Shopper Stop, Mumbai, Maharashira — 400050
CIN: L45205MH1585PLG03E300
Email: info@dukeolishore.com | Website: www. dukeottshore.com

MNotice of the 40" Annual General Meeting (AGM)

& E-Voting Information

1. Notice is hereby glven thal the 40° Annual General Meeting (AGM) of the
shareholdars of the Company will ba held on Wednesday, 30 Seplember, 2026 at
11:30 A.M (IST) through Video Conferance (*VC) ar Other Audio Visual Means
("0AVM') to transact Ordinary and Special Business as set out in the Notice dated
Monday. 31 August, 2026,

2. In compliance with the provisions of tha Companies Act, 2013 (the Act) and the
Rutes mada thersunder and the Securities and Exchange Board of India (SEBI)
(Listing Obligations and Disclosure Requirements) Aegulations, 2015 (Listing
Requiations') read with Ministry of Corporate Affairs ("MCA") General Circular No,
3(2025 dated September 22, 2025 and the Circulars issued from time to ime by
secuntes and Exchange Board of India (SEBI) (hereinafier collectively referred 1o
as “the Girculars™), and all other applicabie laws.

3. Incompliance with the above circulars, slectronic copies of the Notice of the AGM
and Annual Heport for the Fnancial Year 2025-26 will be senf 1o all the
shareholders whose email IDs are registered with the Company/Depository
Farticipant{s)/RTA. Shareholders holding shares in dematerialised mode are
requestad (o register/update their email 10 and mobile numbers with their relevant
depositories through their depository parlicipants or by emailing
nfoEdukeotishore.com; shareholders holding shares In physical mode are
requestad o fumish detalls to the Company’s Registrar and Share Transier Agent
(*RTA"), Purva Sharegistry (India) Private Limited, at support@purvashare.com
Notice of the 40th AGM ard Annual Report 2025-26 will also be made availabée
on the Company's website at www.dukeoffshora.com and on stock exchange
wahsites at www.bseindiz.com.

4. A letter providing the web link for accessing the Anneal Repart for the Financial
Year 2025-26 will be sent to those shareholders who have not registered their
gmail addrass with the Company/Depositones. The web fnk where complete
details of the Annual Report, including the AGM Notice, will be available is
warw.dukeoffshore.com

5. Shareholders whose names are recorded In the Register of Members or the
Register of Beneficial Owners maintained by the Depositories as on the Cut-Off
Date, Wednesday, 23 September, 2026 only shall be entitled to avail the faciity of
remote e-yoling as well as voling at the AGM. The Company has avaded e-voting
services from National Securties Depository Limited {NSDL) and the remota. g-
voting period will commence on Saturday, 26 September, 2026 at 3.00 A
(157} and will end on Teesday, 29 September, 2026 a1 5.00 M (IST).

f. Pursuant to the Listing Regulations and Section 91 of the Companies Act, 2013
and the Applicable Rules made thereunder the Register of Members and Share
Transfer Books of the Company will ramain close from Thursday, 24 September,
2026 to Wednesday, 30 September, 2026 (both days inclusive).

7. The Company has appointed M/s. Puneet Motwanl & Associates, Practcing
Company secretaries, Mumbai as the Scrutinizer for giving their regort on the
g-voling process for the 40th AGM

B. Those shareholders holding shares in physical form, whose e-mail addresses are
not registered with the Company, may register their 8-mail address by sanding
scanned copy of a signed request |etter mentiening name, folic number, complete
address, emgil address fo be registered, scanned copy of the share certificate
tiront &nd back), self-attested scanned copy of PAN'A&adhaar supporting the
registerad addrass of the shareholder by e-mail fo supporiedpurvashare. com
Shareholders holding shares in demat form can update their email address by
sending mail 1o inflo@dukeotshore.com and are requested to update thelr email
|0 registered with the RTA/Depository Participant to receive timely
commumication.

8. The detailed instructions for joining the AGM through Audio Visual means and
casting the vola through a-voting facility are provided in the Notice of the AGM. In
case of any queries, shareholders may refar the instructions or refer the FAQS and
user manual an the e-voting website of NSDL 10 get clarifications on the a-voting

ProCess,
On Behall of the Board
For Duke Offshore Limited
Sd/-
Place: Mumbai Priyanka

Date: 04.09.2026 Company Secretary and Compliance Dificer

FORM A
PUBLIC ANNDUNCEMENT

(Reguistion 14 of the Inspivency 2nd Bapkruptcy Board of Irdia [Voluntary Linuidation Pracess)
Regulations, 2017}

FOR THE ATTENTION OF THE STAKEHOLDERS OF

NOSKE-KAESER INDIA PRIVATE LIMITED

___FELEVAWTPARTICULARS
1. [MAME OF LORPURATE PERSUN | Noske-kaeser India Private Limited
2 DATE OF INCORPORATION OF CORPORATE {th SEDEH‘IE-E.’ SU06
PERSCN
3. AUTHORITY UNDER WHICH CORPORATE
PERSON 13 INCORPORATEDY REGISTERED
4. 'CORPORATE IDENTITY NLMBER / LIMITED
LIGBILITY IDENTITY NUMEBER OF CORPORATE
PERSON
g | ADDRESS OF THE REGISTERED OFFICE AND
PRINGIPAL OFFIGE {IF ANY} OF
_ CORFDRATEFERSON
B LIGUIDATION COMMENCEMENT DATE OF
\CORPORATEPERSON |
MAME, ARDRESS, EMAIL ADDRESS, TELEPHOME | Mr, Shrevansh Jain,A-7, First Floor,
MIUMABER AND THE REGISTRATION NUMBER OF | Jodbipur Tower, Dharmnarayan Ji Ka
THE LICAJIDATOR { Hatta, Jadhpur, Ragasthan— 342001,
| Cashreyansh@ymail.com,

IBELPA-001/IP-PO1 BRI 19-00M 27 37
| 15t Dcinber 2026

| Mirstry Of Corporate Affairs

| U291 1801 2006PTE 15200

| 2nd Floor, Kiasna M. 38472, Plot foa_ 2
Willage- Ghitarmd, Mear 100 Futa Road,

| South Delhe, New Deil, India, 110030

| 15t Septemiber A026

B. .I--’-ET DATE FOR SLUBMISSION OF CLAIMS

Motica is haraby given that the Noske-Kasser India Prvate Limited has commanced
woluntary liguidation on 15t September 2026

The stakeholders of Moske-Kaeser India Private Limited are hareby called upon to
submit & proof of their claims, on or béfore 15t October 2026, to the liquidator at the
address mentionad against fem 7.

The financial creditors shall submit thair proof of claims by elactronic means onky. All
ather stakehalders may submit the proof of claims in person, by post or by electronic
Means.

Submizsion of lalze or misleading proofs of claim shall atiracl penaliies.

Sd/-

Mr. Shreyansh Jain

Company Liguidator

Hoske-Kaeser India Private Limited {In Liguidation)

Date: 05th September 2026 1BBI Reg. Mo. IBBI/IPA-001/1P-PO1683/2018-2012727
Place: Jodhpur AFA Valid till: 31122027

Ced NATGCO Pharma Limited

Regd. Office: NATCO HOUSE, Road No.2, Banjara Hills, Hyderabad-500 034, Phone: 040-23547532,
Email: investors@natcopharma.co.in, CIN: L24230TG1981PLC003201, www.natcopharma.co.in

FRICK INDIA LIMITED

Regd. Office: 21.5 Km, Main Mathura Road, Faridabad — 121003

CIN - L74899HR1962PLC002618, E-mail- cs@frickmail.com,

Ph. 0129-2275691-94, 2270546-47 : Fax: 0129-2275695 Web: www.frickweb.com
NOTICE
NOTICE OF THE 63" ANNUAL GENERAL MEETING,
CLOSURE OF REGISTER OF MEMBERS AND REMOTE E-VOTING INFORMATION

Notice is hereby given that 63" Annual General Meeting (AGM) of Frick India Limited
(‘the Company’) will be held on Friday, September 25, 2026 at 11:00 A.M. through Video
Conferencing/ Other Audio Visual Means (‘'VC/ OAVM’), in compliance with all the
applicable provisions of Companies Act, 2013 (*Act”) and rules made thereunder and SEBI
(Listing Obligations and Disclosure Requirement) Regulations, 2015 read with General
circular dated April 08, 2020, April 13, 2020, May 05, 2020, January 13, 2021, December
08,2021, December 14,2021, May 05, 2022, December 28, 2022 and September 25, 2023
and Circular No. 09/2024 dated September 19, 2024 and No. 3 of 2025 dated September
22,2025 issued by the Ministry of Corporate affairs (‘MCA”), collectively referred as MCA
circulars and relevant SEBI Circular No. SEBI/HO/CFD-POD-2/P/CIR/2024/133 dated
October 03 , 2024,SEBI/HO/CFD/POD-2/P/CIR/2023/167 dated October 07, 2023,
SEBI/HO/CFD/POD-2/PI/CIR/2023/4 dated January 05, 2023 to transact the business as
setoutin the notice convening the 63 Annual General Meeting.

Electronic copies of the Notice of the 63 Annual General Meeting and the 63rd Annual
Report of the Company is available at https://frickweb.com/wp-
content/uploads/2025/09/1_compressed.pdf, including the Financial Statements for the

Financial Year ended on March 31, 2026 have been sent to all the Members whose e-mail

ID’s are registered with the Company/Depository Participants. The same are also available

on Company’s website at www.frickweb.com and on the website of MUFG Intime India

Private Limited (formerly known as Link Intime India Private Limited), Registrar and

Transfer Agent at Annual_Report_2025.pdf. As mentioned in the newspaper notice dated

August 04, 2026 published by the Company in Financial Express and in Hari Bhumi

newspapers on August 04, 2026, since the Annual General Meeting is being conducted

through VC/OAVM, Additionally the Company have also complied Regulation 36(1)(B) of

Securities and Exchange board of India (Listing Obligations and Disclosures

Requirements) Regulations 2015. However, hard copies of the Annual Report, financial

statements (including Board Report, Auditor Report or other documents required to be

attached herewith) and Notice of the Annual General Meeting will be made available to the
members, who request for the same.

In compliance with Section 108 of the Companies Act, 2013 (‘the Act’) read with Rule 20 of

the Companies (Management and Administration) Rules, 2014, as amended from time to

time, the Secretarial Standard on General Meetings (SS-2) issued by the Institute of

Company Secretaries of India and Regulation 44 of the SEBI (Listing Obligations and

Disclosure Requirements) Regulations, 2015, the Company is providing to its Members the

facility of remote e-voting/e-voting before/during the AGM in respect of the business to be

transacted at the AGM and for this purpose, the Company has appointed MUFG Intime

India Private Limited (formerly known as Link Intime India Private Limited), Registrar and

Transfer Agent, for facilitating voting through electronic means.

Members holding shares either in physical form or in dematerialized form, as on the cut-off

date, i.e. September 18, 2026, shall be entitled to vote by remote e-voting or at the AGM by

e-voting. Allthe Members are informed that:

a. Date and time of commencement of Remote e-voting: from Tuesday, September 22,
2026 at10:00A.M.

b. Remote e-voting by electronic mode shall not be allowed beyond 5:00 P.M. on
Thursday, September 24,2026.

c. Cut-off date for determining the eligibility to vote by electronic means through remote e-
voting or e-voting atthe 63 AGM is Friday, September 25, 2026.

d. Members who have acquired shares of the Company after Wednesday, September
02, 2026 (which is the date of electronic dispatch of the 63rd AGM Notice to the
Shareholders) and up to the cut-off date mentioned above, may obtain their login details
for remote e-voting by sending request at cs@frickmail.com (Company Secretary) or
at enotices@in.mpms.mufg.com being the Share Transfer Agent at the address and
contact details mentioned below.

e. The Members who have not casted their vote through remote e-voting can exercise their

voting rights at the 63rd Annual General Meeting of the Company through e-voting
system.
Notice is also hereby given, pursuant to Section 91 of the Companies Act, 2013 (‘the
Act’) read with Rule 10 of the Companies (Management and Administration) Rules,
2014 and Regulation 42 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015. The dividend, if approved, will be payable to those members, whose
names stands registered in the Company’s Register of Members as on record date i.e.
September 18, 2026.

In case, if you have any queries or issues regarding e-voting, you may refer the Frequently

Asked Questions (“FAQs”) and e-voting manual available at

https://instavote.linkintime.co.in, under help section or send an email to

enotices@in.mpms.mufg.com orcontact on: Tel: 022-4918 6000.

Members may also contact the Company’s Registrar and Share Transfer Agent at: MUFG

Intime India Private Limited (formerly known as Link Intime India Pvt. Limited), Noble

Heights, 1st Floor, Plot NH 2, C-1 Block LSC, Near Savitri Market, Janakpuri, New Delhi -

110058, Tel: +91 11 49411000, +91-11- 41410592/93/94 Telefax: 011-41410591, Email:

delhi@in.mpms.mufg.com

Forand on behalf of Board of Directors
FRICKINDIALIMITED

Sd/-

Amit Singh Tomar

Company Secretary & Compliance Officer
Membership No.A46813

Place: Faridabad
Date: September 04,2026

NOTICE OF THE
43RD ANNUAL GENERAL MEETING, INFORMATION ON

REMOTE E-VOTING AND OTHER INFORMATION

Notice is hereby given that the 43rd Annual General Meeting (AGM) of the Members of the Company
will be held on Wednesday, the 30th day of September, 2026 at 11.00 a.m. Indian Standard Time (IST)
through Video Conference (VC) or Other Audio Video Means (OAVM) pursuant to and in compliance
with all the applicable provisions of the Companies Act, 2013 and the Rules made thereunder and the
Securities and Exchange Board of India (“SEBI") (Listing Obligations and Disclosure Requirements)
Regulations, 2015, (“SEBI Listing Regulations”) read together with General Circular 09/2024 dated
September 19, 2024 issued by the Ministry of Corporate Affairs (MCA) and SEBI vide its Circular
dated October 3, 2024 (*SEBI Circulars”) has provided certain relaxations from compliance with
certain provisions of the SEBI Listing Regulations (collectively referred to as “relevant circulars”), to
transact the business as set forth in the notice of AGM dated 14th August, 2026.

The Annual Report of the Company for the financial year 2025-26 along with the notice of AGM and
other reports/documents were sent to the members on 4th September, 2026 through electronic mode
only to all the members whose e-mail addresses are registered with the RTA or Company or made
available by the Depositories as on 28th August, 2026. The AGM documents are available on the
Company’s website www.natcopharma.co.in and also on the website of the Stock Exchanges i.e.,
BSE Limited at www.bseindia.com and National Stock Exchange of India Ltd at www.nseindia.com
respectively. Members are requested to note that physical / hard copies of the AGM documents will
not be sent by the Company.

Further, in accordance with Regulation 36(1)(b) of the SEBI Listing Regulations, a letter providing
web-link for accessing the Annual Report for the Financial Year 2025-26 where complete details of the
Annual Report is available is being sent to those shareholder(s) who have not registered their e-mail
address with the Company/Depository Participants (DPs)/Share Transfer Agents (RTA).

Instructions for remote e-voting during the AGM

Only members who hold shares either in physical mode or in dematerialized form, as on the cut-off
date i.e., 25th September, 2026 shall be entitled to cast their votes on all the resolutions set forth in
the notice of the 43rd AGM using remote e-voting and through electronic system (e-voting) during the
AGM, Provided by National Securities Depository Limited (NSDL).

The members are further informed that:
a. The ordinary and special business as set out in the Notice of AGM may be transacted through
voting by remote e-voting or e-voting system during the AGM.

b. The remote e-voting period will be available during the following period:

Sunday, 27th September, 2026 at 9.00 A.M. (IST)
Tuesday, 29th September, 2026 at 5.00 P.M. (IST)

The remote e-voting shall be disabled by NSDL thereafter. Once the vote on a resolution is cast by
the Member, he/shelit shall not be allowed to change it subsequently.

c. The cut-off date for determining the eligibility of members to vote by remote e-voting or at the
AGM is 25th September, 2026. Any person who become a member of the Company after sending
the notice of the meeting and holding shares as on the cut-off date i.e., 25th September, 2026,
may obtain the login ID and password by sending a request at evoting@nsdl.co.in or investors@
natcopharma.co.in. However, if he/she is already registered with NSDL for remote e-voting then
he/she can use his/her existing User ID and password for casting the vote.

d. Members holding shares as on cut-off date and who have not already cast their vote by remote
e-voting shall be able to exercise their right to vote through electronic voting system provided
during the AGM. Members who have cast their vote by remote e-voting prior to the AGM may also
attend the AGM through VC/OVAM but shall not be entitled to cast their vote again.

e. The instructions for remote e-voting, e-voting during the AGM, participation in the AGM through
VC/OAVM and manner in which the user id and passwords can be obtained by members whose
email address are not registered with Company/ Depository to enable them to cast their vote and
register their email address are provided in the Notice of AGM. The notice of AGM is available on
Company’s website www.natcopharma.co.in and also on the website of the stock exchanges i.e.,
BSE Limited and National Stock Exchange of India Limited at www.bseindia.com and ww.nseindia.
com respectively and the website of NSDL viz https://www.evoting.nsdl.com.

f. In case of any queries, you may refer to the Frequently Asked Questions (FAQs) for Shareholders
and e-voting user manual for Shareholders available at the download section of www.evoting.nsdl.
com or call on toll free no.: 1800 1020 990 and 1800 22 44 30 or send a request to Mr. Amit Vishal,
Senior Manager, Mail Id amitv@nsdl.co.in and Mrs. Pallavi Mhatre, Manager, Mail Id: pallavid@
nsdl.co.in.

g. The Company appointed CS Kiran Kumar Bodla (CP No. 15876) Proprietor, M/s. B K & Associates
Practicing Company Secretaries, Hyderabad as Scrutinizer for the remote e-voting process and
e-voting at the venue of the AGM in a fair transparent manner.

Members for joining the AGM through VC or OAMS:

Members holding shares as on cut-off date will be able to attend the AGM through VC/OAVM or view
the live webcast of AGM provided by NSDL at https://www.evoting.nsdl.com by using their remote
e-voting login credentials and selecting the EVEN for Company’s AGM. The detailed instructions to
members for joining the AGM through VC/OAVM is set out in the notice of AGM.

Manner of receiving AGM documents or user Id and password for members whose email address are
not registered with the Company / Depository are as follows:

Members who have not registered their email address are requested to send a request to the
Registrars and Share Transfer Agents of the Company M/s. Venture Capital and Corporate
Investments Pvt Ltd or the Company at investor.relations@vccipl.com or investors@natcopharma.
co.in respectively by providing their details to obtain the Notice of AGM.

Scan QR code Erj :h?%_"':ﬁ‘ ‘IIE
: e, .—ﬁ I?‘.
.

for 43rd Annual Report: 4 %

Commencement of remote e-voting
End of remote e-voting

b By i
F-"“: ‘wird TriEat#  For NATCO Pharma Limited
-.‘.%..:-. s e Sd-
H'f.ﬂl:; Ch. Venkat Ramesh
Date: 4th September, 2026 e Company Secretary &
Place: Hyderabad i 4 Compliance Officer

UPDATE KYC AND CONVERT PHYSICAL SHARES INTO DEMAT MODE

The shareholders who are holding shares in physical form are requested to update their KYC to
credit unclaimed dividends to their bank account through electronic mode and also requested to
convert their physical share certificates into dematerialized form (electronic form). The shareholders
are also requested to claim their unclaimed dividend amounts, otherwise, the same will be transferred
to Investor Education and Protection Fund Authority (IEPFA) after expiry of seven years along with
the Shares thereon timely.

Members facing any technical issue in login can contact NSDL helpdesk by sending a request at
evoting@nsdl.com or call at 022 - 4886 7000

b
* b

EMA Partners

EMA PARTNERS INDIA LIMITED

CIN: L74140MH2003PLC142116
Regd. Office: 204, The Summit Business Bay, Westam Exprass
Highway, Vile Parle (E.), Mumbai - 400 057. Tel: 022-4608 84086,
Email: indiai@emapariners.in, Website: www.emapartners.in

NOTICE OF THE 23™ ANNUAL GENERAL

MEETING AND E-VOTING INFORMATION

NOTICE is heraby given to the Members of EMA Partners India
Limited (“"Company"”) pursuant to the provisions of Section 36 of the
Companies Act, 2013 (*Act"”) read with tha Companies (Managament
and Administration) Rules, 2014 as amended (“Rules”), that the
23" Annual General Meeting ("AGM") is scheduled to be held on
Monday, September 28, 2026 at 05:00 P.M. (1.5.T.) through Video
Conferencing (*VC") ! Other Audio-Visual Means (“OAVM") to
transact the businesses, as set'out in the Notice of 237 AGM of the
Company

The Ministry of Corporate Affairs (*MCA™) vide General Circular No.
032025 dated Seplember 22, 2025 read with the circulars issued
earliar in this regard (collectivaly referred to as *“MCA Circulars™}and
applicable provisions of the Act read with Rules made thereunder and
the Securities and Exchange Board of India [Listing Obligations and
Disclosure Requirements) Regulations, 2015 (“Listing
Regulations”) and any circulars as may be applicabla (“SEBI
Circulars”), have permitted companies to conduct AGM through VC
or OAVM without the physical presence of the Members at a
COMMoN Venue

In compliance with the aforesaid circulars, the Company has sent
electronic: copies of Annual Report along with the Motice of AGM on
Friday, September 04, 2026, 1o those Members whose Email-IDs are
registered with the Company/Begistrar and Share Transfer Agent
(“RTA")Depository Participants. The Notice of 23" AGM along with
Annual Report for the financial year 2025-26, is avallable on the
website of the Company at www.emapariners.in and on the website of
Stock Exchange, Mational Stock Exchange of India Limited at
www, neeindia.com and alzo on the website of Mational Securities
Depository Limited (“NSDL") at www.evoting. nsdl.com,

Additionally, in accordance with Regulation 38(1Mb) of Listing
Regulations, aletier is also being sent io those Members whose email
addresses are not registered, providing the weblink, where the
Annual Report of the Company for financial vear 2025-26 can be
accessed,

The Mambers, whose names appear in the Register of Members/
Fegister of Beneficial Cwners maintained by the Depositories as on
Monday, September 21, 2026, ('cut-off date’) only shall be entitled to
avail the facility of remote e-voting before the AGM and facility of
e-voling during tha AGM on the Resalutions sot forth in tha Notice of
AGM through electronic system of NSDL.

All the Members are hereby informed that;

I.  The businesses, as sel out in the Motice of AGM, may be
transacted through remote e-voling or e-voling system at the
AGHM

Il, The remote e-voting period will commence on Friday,
September 25, 2026, at 09:00 A.M. (L5.T.) and will end on
Sunday, September 27, 2026, at 05:00 P.M. (1.5.T.). During this
pariod, Members may cast their vota electronically. Thereafter,
the remote e-vating module shall be disabled by NSDL for vating.

1,  The cut-off date for delermining the eligibility o vole by ramate
e=voting or e-volting at the AGM shall be Monday, September 21,
20286,

IV, Any person, who acquires shares of the Company and becomes
a Member of the Company afler dispaich of the Notice and
holding shares as of the cul-off date, may obtain the legin ID and
password by sending a request at evoting@nsdl.coan to NSDL
and at investor@@bigshareanling.com to the Company's RTA.

V. Only thosa Members who will be prasent in the AGM through
YCHOAVM facility and have not cast their vote on the Resolutions
through remota e-\oling and are otherwisa not barrad from daoing
50, shall be eligible to vote through e-Voting system in the AGM

VI, Members who have voted through Remote e-Voting will be
aligible to attend the AGM. Howaver, they will not be aligible to
volte at the AGM,

VIl. The detailed procedure and instruction for remate e-voting and
e-voting during the AGM are given inthe Notice of AGM.

Vil Members who would like o express any views or ask questions
during the AGM may do 5o in advance by sending in writing their
views or questions, as the case may be, along with their name,
DP 1D and Cllent 10 number/ folio number, email 1D, mobile
number, o reach the Company's email address at
s smilafflemapartnars.in, any time before 05:00 PM, (L5.T.) on
Monday, September 21, 2026.

In case of any query andior grievance relating o remote e-voting-/

a-voting, Membears may contact the RTA, Bigshare Services Privale

sl emapariners.in

For and on behalf of

EMA Partners India Limited
Sdi-

Smita Singh

Company Secretary &

Date: September 5, 2026
Compliance Officer

Place: Mumbail

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

Noida Sector-31 Branch (CBS- 4918) U.P- 201301
Email id: noida10@indianbank.co.in

=BT & a Indian Bank
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APPENDIX- IV-A” [See proviso to rule 6(2) & 8(6)]
Sale notice for sale of immovable properties

Notice of sale under Rule 6(2) & 8(6) of The Security Interest (Enforcement Rules) 2002 under The Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002

2.Co-Borrower : Sh. Bhupinder Singh S/o Sh. Jagmal Singh
R/o Village — Birondi Chakrasenpur Greater Noida Gautam Budh Nagar UP 201310 | Village — Birondi Chakrasenpur Greater Noida Gautam Budh Nagar UP 201310

1. Borrower : Smt. Geeta W/o Sh. Bhupinder singh

_Term LoanAlcno. 50432145206

and Mortgagor- Smt. Geeta W/o Sh. Bhupinder

The specific details of the property intended to be brought to sale through e-auction mode are enumerated below:

3. Mortgagor: Smt. Geeta W/o Sh. Bhupinder
L\/illage —Birondi Chakrasenpur Greater Noida Gautam Budh Nagar UP 201310

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property
mortgaged/charged to the Secured Creditor, the constructive(Symbolic)/ physical - possession of which has been taken by the Authorised Officer of
Noida Main Sector 10 (Sector 31 or Nithari), Secured Creditor, will be sold on “As is where is”, “As is whatis” and “Whatever there is” on 07.10.2026, for recovery
of Rs. 29,27,090.29 (Rupees Twenty Nine Lacs Twenty Seven Thousand Ninty and Paise Twenty Nine Only) as on 02.09.2026 plus interest due to the
Noida Main Sector 10 (Sector 31 or Nithari), Secured Creditor from Borrower (s), Smt. Geeta W/o Sh. Bhupinder and Sh. Bhupinder Singh S/o Sh. Jagmal Singh

Detailed description of the Property

Allthat part and parcel of residential house constructed on 5/6%, Residential plot no -23 Pocket/Block —B Village Birondi, Chakersenpur,
Greater Noida, District Gautam Budh Nagar U.P -201310 in the name of Smt Geeta w/o Sh Bhupinder Singh and Admeasuring area
60.00 Sq Mtr. North : As per Lease Plan, South : As per Lease Plan, East : As per Lease Plan, West : As per Lease Plan

Encumbrances on property, if any None as perrecord available

Reserve Price

Rs. 65,33,000/- (Rupees Sixty Five Lakh Thirty Three Thousand Only)

EMD Amount

Rs. 6,53,300/- (Rupees Six Lakh Fifty Three Thousand Three Hundred Only)

Bid incremental amount Rs. 15,000/- (Rupees Fifteen Thousand Only)

Date and time of e-auction at the
platform of e-auction Service Provider
https://lwww.ebkray.in

07.10.2026 (from 10:00 AM to 04:00 PM)

Property ID No. IDIB50432145206

The intending Bidders/ Purchasers are requested to register with online portal (https://www.ebkray.in) using their mobile number and email id. Further, after completing their eKYC,
the intending Bidders/ Purchasers have to transfer the EMD amount in their e-Wallet by 06.10.2026. The registration, eKYC and transfer of EMD in wallet must be completed well in

advance, before auction.

Bidders are advised to visit the website (https://www.ebkray.in) of our e auction service provider PSB Alliance Pvt. Ltd. to participate in online bid. For Technical Assistance Please
call 8291220220. For Registration status and for EMD status please email to support.ebkray@psballiance.com. For property details and photograph of the property and auction
terms and conditions please visit: https://www.ebkray.in and for clarifications related to this portal, please contact PSB Alliance Pvt. Ltd, Contact No. 8291220220.

Bidders are advised to use Property ID Number mentioned above while searching for the property in the website with https://lwww.ebkray.in

Date: 02.09.2026, Place: Noida

epaper.financialexpresﬁ.mn'. .

AUTHORISED OFFICER, INDIAN BANK

New Delhi
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THIS IS PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS5 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
IMVITATION OR OFFER TO ACOUIRE. PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR
INDIRECTLY DUTSIDE INDIA

INITIAL PUBLIC OFFERING DF EQUITY SHARES ON THE EMERGE PLATFORM OF NATIONAL STOCK EXCHANGE OF INDIA LIMITED IN COMPLIANCE WITH
THE CHAPTER IX OF THE SECURITIES AND EXCHANGE BOARD OF INDMA (ISSUE OF CAPITAL DISCLOSURE AND REQUIREMENTS) REGULATIONS, 2014

AS AMENDED (*SEB!ICDR REGULATIONS")
PUBLIC ANNOUNCEMENT

©

LALSAI

GLOBAL LIMITED

LALSAI GLOBAL LIMITED

Our company was originally formed a5 a Partnership Firm in the name and style of “Lalsai Dehy Foods® purseant to a deed of parinership dated Segust 03, 2013, under the Indian
Parinershep Act, 1932 and was re-constiuted on December 14, 2013, Ociober 01, 216, Jume 27, 201 & and December 31, 2023, “Lalsai Dehy Foods™ was thereafter comverted fromra
parirership firm inta a peblic limited company moorporated as “Lalsal Giabal Limited” under the Companies &ct, 2013, purstant fo-a certificate of incorporation dated June 03, 2024
issued by Replstrar of Companies, Central Registration Cantre, For defalls partaingng tothe changes of name of our company and change in registerad oilice pleass refer to the chagtar
fithad “Histary and Coarposate Structure’ on page g, 233 of the Drali Bed Herring Prospactus
Corporate Identity Number: U10302GJ2024PLCTSZ12E
Registered Office: RS Mo 206P1, Savarkundia Rd, Taveda, Mahuva, Bhavnagar — 364200, Gujaral, India;

Tel. Mo +%1 9409909958, E-mall; caqdalzalglobal com; Website: weww laksaigiobal com; Company Secretary and Compliance Officer; Swatl &jmera

OUR PROMOTERS: VINOD D JOBANPUTRA, MUKESH KANAIYALAL LALVANI,

VARIYANI KISHOR TARACHAND AND SMIT MUKESHBHAI LALWANI

IMITIAL PUBLIC OFFER OF UPTO 42,138,000 EQUITY SHARES OF FACEVALUE OF 10/- EACH ("EQUITY SHARES") OF LALSAI GLOBAL LIMITED
(“OUR COMPANY™ OR “THE ISSUER™) AT AN ISSUE PRICE OF T[«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF [#] FER EQUITY
SHARE)FOR CASH, AGGREGATING UP TO ¥[=] LAKHS (“PUBLIC ISSUE") OUT OF WHICH [«] EQUITY SHARES OF FACE VALUE OF 10 EACH, AT
AMISSUE PRICE OF #[«] PER EQUITY SHARE FOR CASH, AGGREGATING ¥[«] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY THE MARKET
MAKER TO THE ISSUE (THE "MARKET MAKER RESERVATION PORTION"). THE PUBLIC ISSUE LESS MARKET MAKER RESERVATION PORTION
LLE.ISSUE OF [+] EQUITY SHARES OF FACE VALUE OF T10 EACH, AT AN ISSUE PRICE OF T[«] PER EQUITY SHARE FOR CASH, AGGREGATING UP
TO #[=] LAKHS IS HERE INAFTER REFERRED TO AS THE "NET ISSUE". THE PUBLIC ISSUE AND NET ISSUE WILL COMSTITUTE [«] 2% AND [«] %
RESPECTIVELY OF THE POST-ISSUE PAID- UP EQUITY SHARE CAPITAL OF OUR COMPANY.

ASUBJECT TO FINALISATION OF BASISOF ALLOTMENT.

THE FACE VALUE OF THE EQUITY SHARES |15 10 EACH AND THE ISSUE PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE
MINIMUM BID LOT WILL BE TWO AND PRICE BAND WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD
MANAGER ANDWILL BEADVERTISED INALL EDITIONS OF [=] [AWIDELY CIRCULATED ENGLISH MATIONAL DAILY NEWSPAPER), ALL EDITIONS
OF [#] {A WIDELY CIRCULATED HIND| NATIOMAL DAILY NEWSPAPER) AND ALL EDITIONS OF [«] (A WIDELY CIRCULATED GUJARATI DAILY
NEWSPFAPER, GLJARATI BEIMG THE REGIOMAL LANGUAGE OF THE STATE OF GUJARAT, WHERE OUR REGISTERED OFFICE 1S LOCATED], AT
LEAST 2 (TWO) WORKING DAYS PRIOR TO THE BIDNSSUE OPENING DATE, AND SHALL BE MADE AVAILABLE TO THE EMERGE PLATFORM OF
MATIONAL STOCK EXCHANGE OF INDIA LIMITED (WNSE EMERGE) FOR THE PURPOSE OF UPLOADING ON THEIR WEBSITE IN ACCORDANCE
WITH THE SEBI ICDR REGULATIONS. FOR FURTHER

DETAILS KINDLY REFER TO CHAPTER TITLED “TERMS OF THE ISSUE" BEGINNING ON PAGE NO. 351 OF THE DRAFT RED HERRING
PROSPECTUS.

Incasa of any revision in the Price Band, e Bid/ 155w Pariod shall be axtended for af fgast thvee additional Working Days alier such revision of the Prica Band, subjec! 1o 1he fotal Bid 155w
Pariod nol exceading 10 Working Days., In cases of force rmajeusa, banking strike or similar cirgumstances, our Company, for resizons to b rcorded in writing, extend the Bid/1ssue Pesiod
far-aminimum af ane Woeking Days, subjact to thi Bid/1s50e Perod nat exceading 10 Warkeng Days. Ay revisson in the Price Band, and tha ravised Bidlsses Parlod, i applicable, shall ba
widely disseminated by notification b the Siock Exchanges by issuing a prass raleasa and alzo by indicating the change on the website of tha BELM and atthe terménals of the Members of
ihe Syndicate and by infimation to Designated Intermeadiaries and Sponsor Bank, as applicahle,

Thelzsue is being mads through the Book Building Process, interms of Rule 19623011} ofthe Sacurties Confracts (Regulation) Rudes, T957, a5 amendad [*SCRR") read with Regulstion
233 ot the SEBI ICDR Regulzlions, as amended, wherein rod more than 5% of the Netlssve shallbe allocated on a proportionate basis 1o Dualified Instidutiona Buyers ("0IBs", the "0IB
Portion™), provided that cur Company may, In consultation with the Book Running Lead Manager, aSocate up io 60% of the QIB Portion to Anchor Invesioss on & discretionary basés in
accordance with the SEBHCDR Regutatons { ‘&nchor investor Portion” ), forty per cent of the anchar investor portion, shall be reserved as under - (i) 33.33 per cend for domestic matual
funsdz; and (H) 6.67 per cent for lifg inswance companias and pension funds. Inthe event of under-subscription, or non-allocation inthe Anchor investor Portion, the balance Equity Shares
shall be added 1o the Met BIB Portion, Ferther, 5% of the Net GIB Portion shall be-avaitable for allocation on a proportionate basis only io Mutual Funds, and e remainder of the Nat (B
Portion shall be availabde for allocation on & proporbicnate basis o all Q18s, nclwding Mutud Funds, subject o valid Bids belng recalved 2l or above 1he [ssue Price. Howewar, [f The
aggrogate damard From Bufual Funds is less Han 5% of the Net Q18 Partion, the balanca Equity Shares available for afocation in B Butuai Fund Porfion will be added o the rémaining Med
(HE Partion for proporionale allocation 1o QIBs, Further, nof less than 15% of the Mt [55ue shall be available Tor allocation on a propertionate basis 1o Non-Inséitutional Bidders aut of
which {a) ars third of sweh poetion was resarved for applicants with application sie of more than 2 [ols and up b sesh ol aquivalent b not moes than [T 10,00,000 and (&) bo-third of
such partion was reserved far applicants with application size of mers than [ 10,00, 00 provided that the imsebscnbed porfion insither of such subcategaries could have been allocated
io appScants inthe other sub-category of Mon-Institufional Bidders and not k2ss than 35% of the Met Issue shall be avagable for alocation o Individual Bidders in accordance with the SEBI
ICOR Regufations, subject to valid Bids being received at or above the Isses Price. Al potertial Bidders {excepl Anchor Investors) are required to mandaforily wfilize the Application
Supparted by Blocked Amount (*A5BA") process praviding details of their respective 8584 accounts, and UP D in case of 1Bs using the Pl Mechanism, If applicable, in which the
correspending Bid Amaunts will be blocked by the SCSBs or by the Spenser Bank ender the UP| Mechanism, as the case may be, 1o the extent of respective Bid Amounis. Anchar
Inveztors are net permitted (o participats inthe [ssue throegh the A3BA process. For details, see “lssue Procedore” beginning on page 366 of the Graft Bed Herring Prospectus; the
wiards “ratail mdividusd investors® shall be read a5 words “individeal invesiors who appbes for ménimiem application size”

This public announcement is baing made n compliance with tha [NSE vide its Cireular NSECSMEGSTO daled Decermber 20, 2024 1ar fuifilling a8 additional eligibilily criessa in
accordance prass raleasa PR Mo 36/ 2024 on Dacernbar 18, 2024 of 2080 SEBI Board mseting an "Review of SME framewoark undes SEBI (ICOR) Raguiations, 201 8, @nd applicability of
corporate governance provisions under SEBI (LODR} Regulations, 2015 on SME companies] provision of Beguation 26(2) of the SEBHCDR Regulations o inferm he public that aur
Company is proposing, subject to apphcatde statutory and reguiatory requirements, receipt requisite approvals, market condiions and oiber considerations, toowndertake initial pubic
pifering of its Eguity Shares pursuant to the offer and DEHP dated Septamber 03, 2026 which has been filed with the Emenge Platform of Mationa Stock Exchangs of India Limited (NSE
EMERGE}.

Pursuant o [MBE Circular NSESMESGSTN dated December 20, 2024 for fuMilling all additbonal eligibilty criteria In accordance press releass PR No. 2672024 on December 18, 2024 of
2081 SEBI Baard mesting on "Review of 3ME framework under SEBI (ICDR} Begulations, 2018, and applicability of corporate governance provisions under SEBI [LODR} Regukathons,
2015 on SME companlies] proviskin of Reguelation 26(1) of the SEBI ICDR Regulations |, the DRHP filed with the Emerge Plaiform of National 3fock Exchange of Indla Limited (KSE
Emerge} shallbe mada avadable tothe public forcommenis, #any, for a period of at least 21 days, from the date of such Hling by kosting #on the websie of the NEE al www nseindia.com
and the webeite of the Company at www lalzaiglobal.com and at the website of BRLM La. Marwadi Chandaranz Intermediades Brokers. Private Limited af
iy marwadichandaranagroup.com, Dur Campany bereby invibes the members of the publc ogive theid commeants on the DRHP fRad with the Emerge Platform of National Siock Exchangs
o India Limied (NSE EMERGE) with respect o disclosures made in RER The membars of the public are requasied fo send & copy of their cammeants o Stock Exchange, bo Comgarny
segretary and Complance (Hiicer of eur Gompany andfor the BRLM at their respective addressas mentioned belaw, All comments must be recenved by NSE, andor tur Company andfar
Company Sacratary and Compliance. Officer of ow Comparny and/or the BRLM in relation to the offer onor beforg 5 pome. on the 215t day from tha aforesaid date of filing the DREP with
NEE

investments in equity and equity-related securities invabve a degree of risk and investors should not invest any funds i the lsses uniess they can afford to take the risk of losing their
fnvesimeant. Investars are advisad to read the risk factors carefully bedore fakimg an invesiment decision in the Isswe. For taking &n investment deciseon, invesiors must rely an their own
examination of oo Company-and the [ssue, mcleding the nisks invaived. The Equity Shares in the Issuer have not been recomsmended or aporoved by the Secirities and Exchange 8oard of
Indiz (“SEBI"}, nor does SEBI guaramies the accuracy or-adequacy of the contanis of this Draft Red Herring Prospectus. Specific attentian of the investons |s invited 1o “Risk Factors ™ on
papa 22,

Ay discision to invest in the Eguity Shares descnbed i the DEHP may oaly be made after the Red Hermng Prospectus (AHP') has been fed with BeG and mist be made solaly onthe
basis of such RHP a5 there may be matenial changes in BHP froem the DRHP The Equily Shares, whan offered through i RHP are proposed 1o be listed on the Emerge Platiorm of National
Slack Exghange of India Limitad,

For details of the main objgcts of ow Company as canfainad in ds Memarandum of Assotiation, see “Hishory and Certain Corporate Malters™ an pags 233

The liabifity of the members of cur Company & limited. For defaiis of the share capital, capital strectura of our Company, the names of the signataries to the Memorandum of Association
andthe number of shares of our Company subscrbed by them of our Company, please ses "Capital Sfrueiore " beginning on pags 75,

BOOK RUNNING LEAD MANAGER

Marwadi Chandarana Intermediaries Brokers Private Limited
L-chanpge Plaza, Office no. 1207 1o 1205, 12th Foor, Building No. 53E, Zone-5, Road SE, Gift City
Gandhinagar - 382355, Gujarat, India Telephomne: 0F2-691 20027

E-mail; mb@marwadichandarana.com

Investors Grievance e-mail: mbgrevances@marwadichandarana. com

Contact Person: Radhika Maheshwan / Jigar Desai

Website: ib.marwadichandaranagroup.com

SEBI Regisiration Number: INMOL001 3165

Al capitalized berms used herein and nol specifically defined shall have the same meaning as ascribed 1o them in the DRHP

Far LALSAI GLDBAL LIMITED

Ln behall of he Board af Direstors
Sdf-

Vinod O Jobanputra

Managing Director

Date: Seplember 04, 2028
Place. Mahuva, Gujarat

LALSAI GLDBAL LIMITED is proposing, subject o applicable stafutory and ragulatory requirements, recaipt of requisite approvals, market conditions and oiher considerations, o
undertake an inflial pubic offering of its Equity Shares and has fiied the DRHP daied Septermiber 03, 2026 with Emerge Platform of Mational Stock Exchanga of Indéa Limited (NSE Emarge)
The DRHP is available on the website of N3E atwwwinseindia.com respectively and & awailable on the wabsite of the Company at www.lalszighobal. com and 31 the webisite of BRLM 6.
Marwadi Chandarana infermediaries Brokers Private Limited at ib marwadichandaranagroup.com. Bidders shoold note that mwesiment in equity shases involves a high degree of risk and
for detaits relating such risk, sae the section tited "Risk Factors” on page 22 of the DRHP znd details set outin BHP when fied. Potentind Bidders shoald matrely on the DRHP féad with SEBI
Tor making any imvestment decizson.

The Equity Shares hawva not been and will not ba registered under the LS, Secorifies Act of 1933 {tha "L 5, Securities Act™) or any state securities law in United Statas, and unless so
registared, and may not be offered or so8d within the Unsted States, except pursiant to an exampdion from, or in a fransaction not subject 1o the registration requirements of the L. 3
Secunties Act and applicable L5, state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in 'ofishore fransactions™ in reliance of
Requlztions and the applicabie laws ofeach urisdiction whers such offers and sales are made. There will be o poblic offering of the Equity Shares Inthe United States

Surgimi | Coanim

adrdrarg W |, IBBI/IPA-ODL/IP-POLIGE2/2019-20/ 12727

TIET AOET 31.12.2027 9%

W 4 14 [fatEm 332) @]
USH. UEL/EW W, fand ® W W
ThloH ST

Harqgﬁ SRrET-1/11 <1
HEEET HOT qGA

TETeRuT foeett (ERmE 2)
49t Hfee, Sttaw amr fafes,
qiicla™e ©ie, 8
facet-110001
s wE A P slfem, 1903 w
ORT 25 7 28 30 wraee aifatam, 1961
i g FgE & e 2 F T g

STl ca38.2022
Cz ol o

03 {3=2026

A
o frie e v sy

A,

{ ®idt ) Frem e ode v a6t

fremdt,  amrae & 39 wEER fEm,

T 1 AR TR AR, - 110045

= U T e L T, et

TR 709 711, 7 OfEw, R a8

HE A

( gt ) ywfd Zawm uae e

6 |EAT i, T A, §

7 fem 1. 73 % wma, T oni di,

fami- 110001

3= WA - O TE, i d, e

07 =i, HEET 2 W 4, S0 T,

et e

TALEn fiEd B A # i dewE

afrmdl, s ogEl =l e

{EiamE 2) 3R #Wny2e202 H WRE

e & s o wdl wgel g

F TR E 21,70,769/— ( FUY TERRA

W AW EAN A d IAEAT W)

i A, TAE 141002020 9 A TH

T 9% FEF ArEE =40A = 77 ° i

UH A wETS AE R 24,0000- { BUY

W T A ) AR s s

(Hym i =i = Aol i)

Cofakinild

2, AN A9 FET e A #

WO TSN KR WEF 15 B S
s Ty T PR w, e
W W T S A e A
e EE o wgE afafrm, e’
A7 THE A F sEr S A
3 TARET] 9w adw fem wrn B ORe
AT T S AT W T T
TR O w9 s waf v fraem
e F1 |
4, TTRET IUET 2 W wedaw F fa
08/09/2026 1 HIE 10:30 FH
geEEEd Foauy TufEm e o=
A= o A R
s, TR T i il am et
s & e off Feer @

{ w ) wamEE e e FoIm
AN A R aEt &
= = |

() T I, aEe i e e
Ff A = wEY § @ =t =i
A ¥ oW om e i
FEEEE § =Y T T TE,
e R

A B 03092026 T BEATH

AT R # R Add a6

femm

et firrh,
E e e T
et (Famrdt 2

CIN: L74110DL2011PLC221111 | |9 H.: +91 1141562293
ST, A 710, AR BTSH, Heil AR, FHAR W, TE fEeeli-110001
E-Ta: secretarial@gvpinfotech.com | d&@Ee: www.gvpinfotech.com

dt/SNUETT & Ay | AN BN ATl Ul ehi 14¢l diftieh
AWM Sk, E-aifen MR 3R g aelioR Mg ot gor

1. TAEART A1 & St © fof St s=hieeh fafies (o) & wewl @i 143 arfieh 31 98
("uSieR" ) Faa difedl wISHET (AR /3 eAfedr fagee e (fedien) % WRe
HAR, 29 fadsr, 2026 1 MW 04.00 &5 (ALALE.) H TSHen i o # FuiRa wHri
frreqifed s o fTT mifota it SITQH | TSTes 6t a1 aret aifties RUTe hae seraei-er AT
T 3 Tl I Aol S fTeR E-0et 9 Ol A ARER TS IR Teie 3R feutfeedt %
T ST © | 319 gkl TR AT uRwst 3fR Qe aRusi 3 TR TSied i o1 it ifae
yfeat Ao T SMETAHRAT I THME HT T T B Tweh ofeman, den (fafen af ek
YehIeul 3Mavashan) fafem, 2015 ("I fafen fafemai") & fafemm 36(1) (S &
T H, 37 wew! i faxda o 2026 % fog arftfer Rdie qek wg= & g ueh Sa-fde
Y A a9 SN o7 W@ 7, IR 10 €-He A usiiehd el e 2

2. TSTH & a1 9§ g aifeh Rure et it demse wwww.gvpinfotech.com w iR
Wik TS & e www.nseindia.com W SU@sH 1 TR Tk UG A9
iR feufforedt fafes (THuasdina) &t demee www.evoting.nsdl.com @ «ft
YA B

3. -3 fafyr I HeER, 22 fadeRr, 2026 9% Wifder 9 § O SHeRIeEss ¥ H IR
TG I TS TATHEITA i Selgrei-e aifer gumett (Rete E-aifém) & meaw & usiien =t
o # FreiRa el W gl T W 191 A T Wehd § | et 3wt wewt B gfea
ﬁFQT\T‘I'IT‘IT%ﬁF

i. Toftew =t e § fuiRa T & iR fose el Shae saagi-e ATeaml gR1 9aeH & WRT
21 fomifea fore Smdd |

ii. SOt Sfaf=rm, 2013 @ 9RT 91 iR TR dEd ST MC fAIEl % STERl H, U O wew
T MR 2R IR TAF Tk USHUA & 3299 A 23 ¥ 29 fader 2026 (T e wnfiren)
qep sig R | ursran fuifia o o fau Renfe fafr 22 fader, 2026 B

iii. Rl E-Aifem & weaw @ =1 ToieH 3 SRE -1 Yumelt o Weaw § 9 STe i s
FruiRa =9 1 he-3ffw fafer Herer, 22 fader, 2026 ®1

iv. R 3-aifdn vifar, 26 fadeR, 2026 1 Gog 9:00 o1 (MLALE.) § T& el |

v. fie E-aifen dmar, 28 fader, 2026 1AM 5:00 <61 (ALALE.) H TOW &AW, 3TX TH aR
TS BN fRel g | die e T ST % 1%, 9eE i 916 H TH a<aH i STAfd e
gt

vi. R 3-aifdn Aiege 9maR, 28 fader, 2026 &1 AM 5:00 o6 (WLALE.) & 1% FHftwa &
&= STy

vii. 98 =it f5a $0et 3R USied o1 e 99 S & =g IR T fRU € 3T’ U 1 9ee
TAT & T he- A Al B AR T B, I wSiew i gEen § fou e -t fawt @
T ek 3191 S ST Tehdl €, il ol 3T TIUHSN hi Jerge W 39t ¢ | BTeAi(eh,
=fg =afes Reire E-aifn & fou TAuaEiva & U veet | Usiigd €, i die STeH & fag Hiser
TR IMELS 3R I 1 ITAN foRan S Fehell € | WS ¥ 1AW § R I weliew Y gEe
# fou 7w -aifen fewl @ emgdes 9¢ |

viii. TS FI &M § fF: %) 59 Te 7 gSieA @ wew Rte $-aife g o de St |,

J Ay siedien) gfaen & e | Teied H T @ Wehd ©, Wl J TSIeH % SN 3-
T guIedt & Wem F R W die ST % §heR Tl Bl | ©) Toled | 91T o are 9
T =i R $-aifen gR1 19T 9 & el €, 9 Tolud % SR AT yomelt &
W F YT 91 STe & BeheR Bl | ) whaol gl <afth fSest AW e fafy &
IR feuifoiedt BRI ST 1T ASE o T A1 ATTRRT Tt o i # ot ¢, Rue
g-aife, iy siedion giaen & Areaw | oiiew § 9 @ iR ueied & SR E-AifeT
gferem =1 AT IS T A AT

ix. Reie E-aifen & Heifa foaror & faw Fuen wsien 1 Aifeq < | E-difdn & defua ket o
e % AW # www.evoting.nsdl.com % SRS R H T@ AT 022-4886 7000 3R
022-2499 7000 W hidd &< A helpdesk.evoting@cdslindia.com W $HA 9 |

X. JdF 9ed Ue wHifued, Hfrefdn shue dshedist o feqer ok ureel ales @ fade €-aifen
3R Tofter & SR AT T AT FA oI heAEeR s R T 7

Xi. FOR % 9 wewdl A 21 -0 Id USiighd el 1T €, 39 A © foR 4 s feuifeedt
qIiEfae & U TR 3TUSE T |

FA, St sERe fafree
T/~

o e

freurer (DIN: 03411290)

faqter: o5 fadsr, 2026
EICH ﬁc'_vﬁ

HYIe ge== |, UGT1S0MH2007PLCT4287

1 JM Financial

Faall Gl
1:|"'-=ﬂ=|"" 1:|_'7-r foras 2002 & fAOH

W e, 2002 (Fas T et ~rr£|‘rir'rr

Gl e e i e e T e i #e] W AT w0

T T, T '-"*':l?ﬂ'mnﬁ # wafer et st = 9w mrra'arr aerie wiigf T © we-ry 99 e e,
L] r||'|_ 1, 28 HI 'rJ 2023 % T HH_J-:'.‘.'II e i F‘--al-.'l"|'| -|' 3 I 'II‘EHEIH'EIH' off IR |-::"-7||,; i, AT — |

A e G O e R e fmed & oo A aEeRim e B fAd e demownanyd aen e # | ol wm
G B e e B 1 e B 2 P R 2 1 R S E e I e G T B e R G L R I Gl e i G o

T TR W ST O S A e ST A A 6 g
fran & afte. ety o @ ShyareaneE o wier sl & wm walir e aean

waltgra wralean: rd i, #90f, smraed 5@ 59, meardd], {98 sp0oz2s
I A e ART-6, TR U, Wi, A, T 5
THE HTHEE queres.arcBimicom; IO F97 02262241678 T

1) & e (FEa Wl 8g)
AR e Sie U2 213N wigd I'*“l’tl.ﬁ-, 0 4 e e S R ), B am s sEes s § am
Ul O e o A e e o e A R o T SE A T Jn G aaTra T i FE "R #E
= 1 o et e whif (e dree) e 202 (R A e fe w0 e
#) ot Py g o e ufier ey 43012) o e weer wfter an o e g eria ), qe-asre -13-'1‘|"1||.I afre arrdeait) @ s e
R afewfiEad A &1 98 W H?'F.r'.ii-l-f-'r- Y ST T A AT T 6 U9 S w5, S, s sl i 1 Wit =61

I =)\ | e ) AR s s ! 179 e R T
it i & o sl sfelrs ot e 13 0

AT {d:- i afetefel W W SR o A S T e P e e e ofe

B3| T e B 1 o A |t O st I R T 1 e Bt B B ot B 11 1 A e o O 12 1 I

410 U B B = B s - s O FTET _-"'ETNTE':'-BF-T'H"‘ T OE - H, A -|_-Ef|"'TI ST T
HIE—FTH. |--'-|'|-|11F|r11'-| AT T ] o7 I-||'I' ards AT T 3= "-ﬂ-:'l T -I"" £S5 ] -H'Zln‘l 0¥ H[E 3T 1I:.'||'I |

TEe Wy, Ml nanGE are.cam

A WY e arHe

GER e o

"IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurred as aresult of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.
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